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CEMPRY. ADMINISTRATIVE TRIDNAL HYDTRARAD BNOH : HYDERM

L4
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The apollcatlon has been submitizd to the Tribunal by |

Shrl-__ﬁ_ﬁéﬁifi__" i __ﬁfffgfﬁféfl__;qq;g%gtzfpantvthi

1

person Under Sectign 19 of the Administrative Tribunal
' .

Act. 1985 and the same has been ScrUulnl ed with raferencé-

] H
to the polnts mzntioned 'in tha check list in the light of

the provisions in the administrative Tribunal (procedure) %

. - i
Rules- 1987, X . H
(;“gi The application is in ord:r and may be listed for - i
Ev B2 A '

Admission on —==-- b e e e e e e e e

Scrutlny ASst, | " DEPUTY HE”ISTRRH(JUDL)

-




1.

12.

13.

14,

15.

17
18.

19.

20,

- Scrutiny A=

-2 e

Rave legiibls copics of the annaxur- dulv sttested Hﬁj

b=en filed,

Has. the gpplicant e:hausterd .11 avallobl: ramidizs,

Bas the Index crf GCCUMEMTS Leen Piled and pacination ~
done pronsrly. ) A7

Has the declar . tion as g requlacd by item No. 7 of W,
Parim. I bzzn made. J7

Hzve required numbsr of envelops (Pile size) bearing Ty

Full adresses of the respondents bean filed,

{a) UWhether the rzliez€ sought for, arise out af e
single caise of action. 4
{B) ‘Uhéthef-any-interim_;slisf 18 prayed for, t{7

ic) in_case an MA far conomation af delay in Filed,
. Da it supported by an affidavit of the applicant., ¥

,Uhether this cause be hszared by single 3ench.’ dRN~

- Any other points,
. - ’-‘"

Result af tns Scrubtiny with initial of the scrutiny

clark Qﬂ rb&}wUvath;i eq
i3} o *

Section “Pficer,
Deputy Redistrar, o - 3 LI

Registrar,

LA L



CEATR L ADMINIST 'TTyY™ TRID AL HYDER RN BENCH: AYDIRABAD,

!

. IR

B . -~ + N s . . [

Report in the Szrating 9f Aoplication, ¥
1

Preaeubv4 by A ﬂ>sf\ ginihxauxmhfya“”ﬁ,qtc of Presentation.
Applicaﬁtis)_ &L‘ G&mo@in ; ,.

Hrwﬁ
o
=

\J

Respaondent (s ) SQ_MM £.9DG {H?ﬁ&\?') ALY &mewwﬁﬁ@i
. L A

nmkquJu¢aL7h4ﬁn
Baturzs orf gri.-:ncaﬂce (-:»\‘P'GLR-’\Q"’\ "a‘qo"ﬁ |§
: : ' N ii )
No. of Applicants \ Mo.. of Resaundents.ua;%..f.
|
q~ CLASSIFIC AT Iw, .
IV ERYIRN ¢

LA R R N RN I

Subgect.c...... 0*0 .N3 DEDa_rtmght,’_ , QGM t (I\\!(SQ(J

1+ Is the application in the propsr form, ' ;i o 4
(thrse coplete sets in paper boaoks Porm ] ' :
in tuo compliaticns). I

2. UWhether name description and. addressd of all the P ?'»4

nartiec heen Fuznlsh :d 1n the cause title, *

3. (a) Has the qullcatlﬂn Dren rully signed and yarifﬂéd.

(b)Has the copies been duly signed. ' ‘k”?; vy
(c) Have sufficlisnt numbsr af cocpies of the épplicatian
’ bezn filed, L
4. UWhethar all the NEc2ssary parties ars impleadéd: '; “(Ej
5. uH,fhef cngl sh translation of Cocuments in g larﬁuage %?7
- othcr than English ar Hindi besn filed, '

|
D . - : . :
6. Is Lhe applicatisn on. time, (Ses ctian 21),. i QUD
|

7. Has ths Vakalatnama/Mzma af.AEﬁg:;;:e/Auth isation ! :f; .
been filed, j//}wf ; i)

N
B. It the appl;gﬁflﬂn maintainability, N :f ‘fﬁ7
= (u/s 2, 14¢ or U/R. 8 Etc.,) ;
S, Is the application accompained I82/05, ror 75,50/~ j A

10. Has the impugned rde 3 ariéinai, duly attested 1agiﬁable
copy been Piled. . |

I
I
|
|
1
i
|
|
1
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

BENCH AT HYDERABAD

. .
0.a.Ne. Y22\ of 1997 T %Q‘?.s
Betveen: ’ Qo ) “
R, Gﬂpala Rae sae Applicant ' -
| I]
And mLz-a/PUSTAl |
Unjen of India & 2 others ... Respendents
CHRONCLOGICAL LIST OF EVENTS
Date particulars g
|
24-3.1961 dpplicant jeined the service as T/W Serting ‘
Assistant in RMS 'Y' Division
3-10-1920 Applicant was appeinted as T/S Accsuntant o
in RMS 'Y' Divisien ”
30-11-1983 Applicant was prometdd as TBOP LSG
1-10-1991 Applicant was premeted as HGS...Ii under|{B.C.R 1
1-7-1993 Applicant was preometed =2s Asst., Head Récord

Officer (A/cs) RMS 'Y' Divisien, Vijafawada

Place: ¥ "?\’_—()
s

Dated:

£ 1%
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IN THE CENTRAL ADMINISTRATIVE TR]BUNAL: HYDERABAD BENCH

AT HYDERABAD

0.A.Nb,  of 1997

N

Between: | o
R, Gopala Rae e Applicant
And
Unien of India & 2 ethers ... Regpondents
] NDEX OF MATERTAL PAPERS RELIED UPON
Anmerure “Descriptien of the Decuments Page
No. reljed upen Nés.
0.a. 1|ite &
1 Meme.No. B-1/21 of Respendent >
Ng. 3, dated 15-7-1993
2 Representatien ef applicant, S - ]
dated 23-11-1996
3 Meme,Ne., J/Pay Fixatien, dated
28-4-1997 cenveying the Respen~ Lo
dent No.2 Meme.Ne. AC/Pay Fixatien/
RMS/1, dated 25-4-1997
4 Meme of Distributien of werk spe- M

cifying the duties of AHRO A/cs

Place: W

Dated:

SIGNATURE OF THE COUNSEL!FOR

THE APPLICANT
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IN THE CBNTRAL ADMIN]STRATIVE TRIBUNAL: HYDERABAD|BENCH
AT HYDERABAD

O.a.Ne, \22W £ 1097

R, Goppala Rao, S/9 R, Appa Rao,
aged about 57 Yrs. Warking as
Asst. Head Record Officer (a/cs)
in Head Record Offjce RMS ‘Y& Dvn.

Vi jayawada

Applicant

Nt it Al ot Somat®

And

1. Unjien of India, rep. by Secretary
and DG Pests, Ministry of Communi-
catiens, Department eof Pasts,

New Delhi - 110 001 Respondents

2. Pest Master General, Vijayawada Regien,
A.P,Circle, Vijayaswada - 520 002

3. Senior Superintendent, RMS 'Y' Dvn.,
Vijayawada - 520 001

PLICATION UNDER SEC._ 19 OF ADMINISTRATIVE TRT BUNAL
ACT, 1985

Address ef the Applicant fer) B.S.A. SATYANARAYANZ,

service e¢f summens & Prgcess) Advecate, -
H.NB-. 2-2-11 21/3/E'

New Nallakunta,
Hyderabad - 500 044}

e

™.
' \/’ a
l. PAR'IICUL:‘\RS OF THE. ORDER AGATNST W'f'iI_QH THTS BPPL‘;[}"ATION
TS_VaDE: N

Memo.Neo. AC/Pay Fixatien/RMS/1 .f Regpendent Ne.z',

dated 25-4-1997 cenveyed threugh ReSpondent No -Qu )
Q
Meng.No. J/Pa)’ Fixation, dated 28~4-1997 (ﬁ%‘?

|-
Supject in brjef; ’
n

Pay fixatien under FR 22(1) (&) .1 en assumptdh ef

duties of hisher respensibil,_ities.

2. JUR]SD]CT] ON

The applicant submits that the subgect matter of

1bunal,

the erder against which thés applicatien is made
415 within the jurisdictien ef this Hen'ble T}
S

under Sec. 14 of the administrative Tribunal Act, 1985,

Contd,

}0 D\\O\’epaﬁcﬁll%

kT T e e B e

(M Y1 1 rF

————
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3. LIMITATION
Y

( 1\,\,3,\.-9) from 24-3.1961; and en passing the examinatjen,|he was

'Yy
e
[0
"
-

The Applicant furthexr submits that the 0.A, 4is whithin

wil
the limitatieﬁ peried prescribed 4n Sectien-21 c!lf the
&

Agministratjve Triiunals Act, 1985, as the cause] ef
o ' )
actien is xemrriqg'even‘te,ﬂ'lis day as the pav|ef the

L. %
I
applicant is drawn and the O.A, is being filed on the

- basis of the impuened order whj:c:h is dated 25..4.[1997,

4, FACTS_OF THE CASE

" The ‘appljicant submits that:

4,1 The applicant was appeinted as Time Scale Sorting

, , I
' Assistant in RMS 'Y¥! Divisien, Vijayvawada, with effect

|
appointed as Accountant with effect from 4-11-1980 {n

N

Time Scale, The applicant was premoted as Lower Sele -
{ TBOP)

- ctien Grade {L3G) under Time Bound Cne Px’:emetie'n
with effect frem 30-11-1983, and his pay was £l

l

xed
u_nder PR, 22(0) on i'he promgtien -and he was prmuoteé
again as Hjgher Selection Grade (HsG) I—II, under the
scheme of Biennjal Cadre Review' (BCR) with ’eff;ect
frem 1-10-1991 and he was performing the same duties

' ‘as that ef the Time s::ahhf Acceuntant until he was
further. promoted as Asst., Head Record Officer (AHRO)
Accsunts, in RMS °'Y* Divisjen, Vijavawada vide! Memo.No.
B~1/21, dated 15-7-~1993 ef R-3 (A.l) cenveying|the
orders of Respendent No.2 Memo.No. STI/21-4/54, dated
13-7-1993, and the applicant is working as such with
effect from 15.7-1993,

4.2 But the pay of the spplicant was net fixed under FR.22
1(a) 1 (01a FR 22C) on his premetien as AHRO A/Cs even
theugh he assumed duties of higher respensibilities,
and alsbd even though FR.2Rkx22kskkak 22-1(a} 1 |envi-

N P
sages it as under:

Coantd,

(o & -G\o‘)&lc\ﬁm




HE S ¥ ‘ /)(

« = ‘Netwlthstanding anything contsined in these Rule

53
while a Govt, Servant helding a pest 4n a substalllx-
tive, temporary eor efficiating capacity is pmm@l ed
or appeinted in a substantive, temperary eor off{cia.
ting capacity 1:;0 another pest carrying duties and
responsibilities of greater impertance than these
attaching te the pest héld by himl his initial vay
in the time scale of pay of the higher pest shalll be

- fixed at the stage next abeve the paynotionally
arrived at bg increasing his pay {in respect of the
lower pest by one increment at the stage at which

v such pay has accmsed",
V .
Thus he is deprived ef equal pay for equal work, which

i3 vieolative f Article-39 and Article-14 and 16 of
N . the Consgtitutien of India,

4.3 Then the applicant preferred a representatien to the
! respendent Mo, 2 seeking the benefit of fixatien ofi
his pay under FR, 22.1(&Pl and thus extend hir the
benefit of the judeements of QA No, 481/92 and 1434/93
frem the date of his appeintment as AHRO A/cs de,
15-7=1993 (Copy of representation enclesed as A-2;

page Ne.2-9)

4,4 Then the Respendent Ne.2 dispesed ¢ff the represens
tatjen of the spplicant vide his Mems.No. Ac/Pay
Fixatien/RMS/1l, dated 25-4-.1997 conveyed threugh

Respendent No,3 vide his Memo.Ne. J/Pay fixatien,

l dated 28-4~1997 {(copy enclesed as A-3; page No.\o)
. - rejecting the claim ef the applicant, stating that
ol , "the benefit of fixatien of pay cannet be extended

to the abgve mentigned officlal on the bhasis ef the
Hon'ble CAT Judgenent as they are applicadle to th

officlals whe have filed the 0.A.”.

Cantd.

P Q, O\OPO\“&\#M




4.5 The actisn of the Respendents in denying the yla,enefit

of pay fixatien under FR.22 1(a)1l.te the applicant
¢n assumption of dutles of higher respensibilities
is assajlable en many a ~greund ts be urged durine
, the arsuments including the fellowing greunds.

5 GROUNDS The applicant submjtsg that:

5.1 The Respendents ought t» have passed a General| (Rule)

srder granting the benefit of pay fixatlien under
FR, -22 1{2) 1 en =ssumptien of duties ts» all AcCceun-

tants on assumptjen of duties of AHRO A/cs fram the

BN £

pests of TBOP/BCR HSG.II Acceuntants because the
duties of AHRO A/cs invelve higher resp@nsi_biLitj_es
than that of Acceguntants. (Copy of Meme 6f Distri-
butien ef woerk of aHRO A/Cs of RMS 'Y' Divisiion,
Vijayawadé is ericlesed as A-4 page No,)) The need
of appreaching this Hen'ble Tribunal might haye been
aveided if the respgndents implemented the exjisting

the rules in its true spirit.

5.2 The actien ef respendents in denying the benef4ts
of pay fixatien underFR, 22 1({a) 1 to the app.!t.icant
on his peosting as AHRO A/cs weuld amount to hestile
djscriminatien and therefore viol afive of Article-14

af the Constitutien of India.

6. DETAILS OF REMEDIES EXHAUSTED

The 'applicant submi tted a representatien te

Respdne
dent Ne.,2 on 23+11-1996 and thus he avajled Lf the
remedy available to him. Now he 412 left wii:L ne ether
equally efficacieus remedy except appreaching this

Hen'ble Tribunal.

C@n 4,

R e Gt

R




N 315 5 13 47\

" Ta ﬁ%%gERS NOT PREVIOUSLY FILED OR PENDING WITH ANY||OTHER
COURT

The applicant further declares that he had not/pre-

visusly filed any applicatien, writ petitien, |or suit
regarding the matter in respect ef which thisi{appli=-

catien is made, befere any ether ceurt or authority

or any ether bench of this Hen'ble Tribunal ner any
- such applicatien, W.P, er suit is pending baff;ré any
. of them.

8. RELIEF(S) SOUGHT

In i'iew of the facts mentioned in para-4 and|greunds

!

. 1 in para=5 abeve, the applicant prays that thl Hen'ble
Tribunal may be pleased te call fer the rec.(:xds',
after perusal, declare the actien of the res‘p.hdents

in denying the benefit e¢f pay fixatien o th_je appli-

aant under FR,22 1(a) 1 en his premotien te|the pest

4 of AHRO A/ce RM3S 'Y' Divisien, Vijayawada with effect

frem 15-7~1993, as jillegal, arbitrary, and Lhile
setting asjde the jmpugned erdex centained iin Memo.
Np. AC/Pay Fixatien/mRMS/1, dated 25-4-1997 of

4 Respendent No.2 as conveyed threudgh RespgndL.nt Ne.3

Memo.No. J/Pay Fixatien, dated 28-4-1997 ani in
consequence direct the Regpondents to fix Ithﬁ pay of

the gpplicant under FR,.22 1(a) 1 fram the date of

his assumptien of duties of AHRO A/cs Vijayawada

and pass such ether erder er erders, as deemed fit

and preper in the circumstances #f the casg.

9. INTERIM ORDER TF ANY PRAYED FOR

As this 0,A. covered by a cateha of judgements deli-

vered by this Hen'hle Tribunal en the same subject,

the spplicant prays that the 0.A. may be |grdered in

|
favour of the applicant at the admi ssien|jstage jt.se].fT
and pass such ether erder er orders, as deemed fit ;

Contd,

X R Gopadatos




12 6 33
and preper in the circumstances ¢f the case,

10. PARTICULARS OF THE INDIAN POSTAL ORDER FILED N
RESPECT OF COURT FEE

a) Number and date of I.P.0O.:

b) Name ¢f the Post Office, ) wm

WhiCh issuad tha Iopooo )

¢ Name of the Pest Office at) Lot e
which payables )

11, LIST OF ENCLOSURES

a) Vekalat with T.P.0.

b) 0.A. with material papers
) 3 Covers with Acknowl edgements

'VERT FCATTON

. B-ocB - scmmtﬁ"é

;b ,Sb\ A

(0. REIED Romeved

1, R. Gepala Rae, 5/@ R, Appa Rao; aged abeut 57 Yrs.

working as Asst. Head Recerd Officer, acceunts, in

e

'Y* Division, Vijayawada, R/e Vijayawada, do hereby|verify

that the centents ef the O.A, are true to the best

the contents 8f this C.A, fzam'para 1l te para=-ll an1
i

declere

f my

knewl edge‘and belief and alse en legal advide., 7 did net

suppress any material .Facts.

$-] A GNATURE OF THE AP

Dated:
q*f_’v

SIGNATURE OF COUNSEL FOR
THE APPLJCANT

Pl ace: %o\l"‘"‘o 7: Q_‘, Cjagp@,(o, ?TA@
3T

PLYCANT
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‘.(\ .
‘ DEPZLTMINT 0¥ POL'N
1. lce of +he ‘Senior superintendent RMS Y Dn,,Vijayevodo-l.

.o Not B-1-721 _ dtd. at VJA-1 __ _ the 15,07.93.

g e M

In pursuance of the orders contained in CPMG, AJ.P.
circle, Hyderabad memo Ko .St/f -4/91 dtd.30.06.93, and Post
yaster General, VJA Region, Vijayawada memo NO. sT 1/21-4/54
dtd, 13.,07.93, the following posting/transfer in the cadre of
"HRO (A/Cs) is ordered with immediate effect.

sri R.Copala Rao HSG II BCR SA RMS 'Y! Dn., Vijaya-

wada on allotment to vijayawada Region, to be MRO (a/Cs), RMS"

v+ pn.; Vijayawada vice post vacante.

Necessary charge reports should be sent to all
concerned.

A COPY OF THIS MEMO I3 ISCUED TC

1. m™e official through HRO vijayawada.
2. .~ The HRO RMS 'yt Dn., Vijayawada.

324, The HRO (a/Cs) RMS 'Y' Dn., vijayawaca.

5 The SRM (stg) vJa RMS for informatio

3 1 n e - . . - - [l
2> ' The PMG VJA Region, Vijayawada-520 003 w.r.t. meme cited

7. The GPM3, A.P.Circle, Hyderabad W.r.t. memo clted above.

Be The DAP Hyderahd ~500 001.
914, All 2SRMs/IRMs 'Y'! Dn., Vijayawadaa
15,20. All R.0Os in 'Y' Dn., Vi jayawada.

21-23., @&pare.

v
)
N

| : | SENIOR SUPERINTENDENT RMS
~ Y.DNWI JaY 2wnba~520 001

L g

f <




- - . e
. 3

ak

-\
br. , & f To
h. GLFALA RAO o The Postmaster General, \\r\//,
b At:0 (A/C) HRO . A.P.Eastern Region,
Vs - Y - Dn., _ VIJAYAWADA-520 002. o
VIJ,.YAKACA= H/
- " THROUGH PROPER CHANNEL"

R.spected Sir,

Sub: Request for fixation of pay under FR 22(1)
(a) (1) (Barlier FR 22C) on promotion as
AHRO (A/C) - Reg. | i

1 submit the following lines for favour of your kind con-
sideration and favourable orders. !

I was posted to work as Time scale accountant with operative
duties’ (not supervisory dutiés) in the scale of k.240/-480 with
special pay of k. 45/- P.M., granted in lieu of higher scale of
pay for Accountant post w.e.f. 03-10-1980 vide SSRM-Y-Dn., VJA
Memo No.B-14/PWt II/111, dt.23-09~80. While so workirg as tine
scale Accountant, I was promoted to LSG cadre under TBOP scheme
w.e.f. 30-11-1983 on completion of 16 years of service ir my basic
cadre vide SSRM-Y-Dn., VJA Memo No.B~64/RGR, dt.02—09-198613n the
scale of K.425-640/- and the scale was subsequently revised to
Rs.1400~2300/~ w.e.f. 1-1-86 under CCS (RP) Rules 1986. Again I
was promoted to HSG-II cadre w.e.f. 01-10-1991 in the scale of
ks.1600-2300/~ urder the BCR scheme on compietion of 26 years of
service vide SSRM-Y-Dn., VJA Memo No.B-1/4-1/BCR dt.13-03-92. Both
the above sald higher scales were granted to me based on myilengtn
of quallifying service applicable to all officials in General}under
TBOP and BCR schemes. But I worked as Accountant as usual perform-,
ing the same operative duties.as existed at the time of my first | -
appeintment as Accountant on 03-10-1980. ' '

While performing operative duties as Accountant I was promoted
as AHRO (A/C) w.e.f. 01-07-1993 which is superv1sory post vide
CPMG, HYD. Memo No.ST/8-4/91, dt.30-06-1993 communicated in SSRM-
Y-Dn., VJA. Memo No.B1/21, dt. 15-07-1993. But on my promotion
to AHRO (A/C), my pay was fixed at the same stage of that of the
Accountant without givirg any benefit of fixation of pay under
FR 22(1) (a) (1) (Earlier FR 22C). Since the AHRO (A/C) post is
a supervisory post carrying duties and resporsibilities of greater ,
importance than those attached to the post of Accountant BCR HSG-IT'
with operative duties, my iritial pay on promotion to AHRO (A/C)
shbuld be fixed at the stage next above the notional pay arril d
at by increasing my pay in respect of the lower past by one in:fe-,
ment at the stage at which such pay has accrued as per the provi~ |
sions of FR 22(1) (a) (1) (earlier FR 22C)

As per the MDW of HRO (A/C) RMS-Y-Dn., VJA the AHRO (A/C) will’
be mainly responsible for effective supervision of work relating
to entire Accounts Branch and for this purpose he will supervise
the work of Accountants also along with all other 0AS, He will

| - Contd...2

A
* oy
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xe;F;Qiﬁble for prompt replies to the correspondence received

rroa ¥ Divisional Office/Audit Office and he will sign the all
routire correspondence to all offices except IVL Office/Audit
Cfiice/Circle Office. He is responsible for the proper maintainence
ot service books and attest the entries in service books, Leave
Accounts and Leave ellgibility certificates on the leave applica-

He will carry out necessary checks at the end of the each !

tions.
firancial year on the closing balance of all (Advances) retrench-

ment registers. He will counter check all the bills before
presented for enchshment every day. He will check the entries

of remittance memos, cash book CPF A/cs, Memorandum of disbursement
state of classification of expenditure, and budget estimates etc.,

prepared by accountants.

From the above MDW it may kirdly be seen that the AHRO (A/C)
post is carrying duties and responsibilities of greater importance
then the accountant post, But the accountant post does not carry
an§ such higher responsibilities, but it carrles operative duties
only limited to his seat. Hence I am entitled to for fixation of
pay under FR 22(1) (a) (1) (earlier FR-22C). I have to get some
additional benefit for my higher responsibilities.

Incidentally it is bring to your kind notice that CAT, Hyd.,
bench ordered such benefit of fixation of pay in respect of two
similar type of cases Viz., (1) case of Sri P. Raghurama Reddy,
AHRO (A/C) RMS. (2) Case of Kum. G.Nagamani, APM (A/c). Photostat
coples of the sald CAT Judgements are submitted herewith for favour

of perusal. :

I, th$ref0re, request you to kindly issue necessary favourable
orders for fixation of pay allowing the benefit of increase in pay
as admissible under FR 22(I) (a) (1) by virtue of got posted in-
higher reséonsible post for which act of kindness I shall be grateful

1

to you.
Thanking you,
, .
Yours faithfully,

‘Vija}’awa'da , . A
C - R Cogarifen
Dt.23-11-"96. _ ( R. GOPALA RAO )
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0. Distribution of work of Asstte Head Record of ficer (R/C)
¥ boe. y4 jayawada=520001 - _ p

g . . dEAD RECORD OFFICER(A/CS)-II—SPﬁrtPII Bittll . \37
B ]

d )
1

e
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L. P e, e

gif \\;111 be mainly responsible for the effective supervision
. w..Y relating o part~-I1 Establishmente FOX this purposé, he
« . ,upervise the work of Accountants (1) & (4) and OAs 6, 7, B
.. cashier. He will give necess&ry ipstructions for encashe
" of pills without delay. He will &lso give nzcessary

" <. actions and guidance to them and ensure that the work

-

. 4. ted to them 1s proper ly discharged, strictly in nccordance"

. .. the rules and that the prescribed registexrs are maintained

., ©eum properly, and that the prescribed statements are submitted
ragtly. He will be responsible for the prompt replies to the,

. .. respondence received from the Divisionsl Oftice Audit office .
.. .iting to ParteIl Establishment. He will sign-the routine

. icspondence to all the offices except Divis conal Office,

;.. . office, Regional office/C.0. which should pe routed through'
+ - hes@ record officer. ‘ . o
Z. e will suggest to the HRO regarding any special arrangements

ty ..¢ gade in the expenditious disposal of work, especially
i; connection with revised Pay scales, PiY & allowances, d;:awal
of urrears of Pay & DA and drawal of PL Bonus ‘etc. - oyt e

'

3. He will be responsible ~for the ‘proper maintanance: of

cervice Books of Part-1l Bstablishment. i€ will sigh the entries '

1. the Service. Books, Ieave accounts and leave eligibility.

certificatés on'the ieave applications relating to P_art-x:; officials. |

L, He will ensure that the nominations/declaratiocns ete,
portaining to Part-I1 establishment are obtained, scrutinised and
ertured in the relevant registera/&ervicé-books and forwarded
to the Divieional office where necessary for countersignature or

for safe custoflye.

5 He will carryout necesaéry'chec_ka.ét the end of each
financial year on the closing balance of all retrenchment

Reqisters of Pert-II esteblishment end initial them in token of

having carried ';out the necessary checks_u' He will pay spécial
attention to suthenticate the entries made in ure/Retrenchment
Registers to the extent prescribed to accountant No.(1) and (3)e

6. He will counter check the OTA biiis'.of HROQ Vijayawada - j
<nd SRO Tenali before submission to D.O. ' , : g

7 He will receive all papers/correspo;'xdence from A?{RO-—I'-
pass on such-dak to the concerned OA for-entry and finsl .
oistbution.' . ' P RS

Be He will attend to any other work entrusted to h;}Im by
HoR.Oc L ’ * . Lt i

v |

. (’3‘(Qh_ ;  ! ' L Ll ]
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"Division, Vijayawada vide memo No.B-1/21 dated 15—07-93‘$Annexurp~1)

:DLfAnnexure—S). o i!l”’ j b
. ‘ . ..2‘. Y

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD |
kXl

——.—a—-— -nu-—————-—..-‘g——

R. Gopals Rao | .. Applicant,
Vs %

1., The Union of India rep.by
Secretary and DG Posts, , ,
Min.of Communications, |
Dept.of Posts, New Delhi-l,

2. The Postmaster General, e
Vijayawada Region,AP Circle, :
Vijayawada=-2. ‘ i

3. The Sr.buperintendent,mixﬂx A , |
RMS'Y' Division, |
Vijayawada-1l. .o Respondents.

Counsel for the applicant Mr.B.S.A.Satyanarayana

Ccunsel for the respondents : Mr.J.R.Gopala Rao,Addl.CG?C.

[
|

CORAMS =

THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HCN'BLE SHRI B,S.JAI PARAMESHWAK : MEMBER (J‘U"‘L )
[ 3 & X &

CRDER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.B.S.A.Satvansrayana, learned ccunsel ﬂof the

applicant and Mr.J.R,Gopala Rao, learned counsel for the%respondents

2. The applicant in this OA was promoted as Lower ;Selection
Grade official under Time Bound One Frocmoticn w.e.f,, 30ﬁ11-83.
‘His pay waS fixed under FR,22(c) on his promotion.,  He was further

promoted as Assistant Hesd Record Officer (AHRC) Account? in RMS 'Y'

He took over the charge of that post ¢f AHRO £¥6m715&07-é3. The

applican? submitted a représentation dated 23-11-96 (Annéxure-Q) fo
fixation.of his pay oh his posting as AHRO under FR 22(c) though he
wacs earlier working in the same scale of pay as ﬁsc offiéial. Thatf

was turned down by the impugned letter No.J/Pay fixation ct.28w4-97



£
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3. This OA is filed for setting aside the impugned ‘order

No,J/Fay Eixatioh dated 28-04-27 (Annexur¢-3) and for a cénsequential
direction to the respondents to fix his pay under FR.22(11(&)(1)'from

the date of his assumption of duties zs AHRO A/cs Vijayawéda.

4. This OA is simi]ai tc the 0A,1219/97 which was-éisposed of
today. Hence similar direcfion has to be passed in this OA alsc.
HowéVer it is to be noted that‘the applicant is still ir service,

He filed this OA on'8-9-97 fhough he assumed charge as AHRO on
15-07-93, Bene& the fixation of pay and drawal of pay on that

basis being a continuous prbcess he has tc be given the relief

!
only from one year prior to filing this OA in view of the filing of tﬁh
:k—nz petition A belatedly.

5. In the fesult, the following directicon is given%-

The pay of the aé?licant when he was promﬁted as AHRO
ori 15-07-93 should be fixed in accordance with FR.22 (ﬂ)(#)(l)
(FR.22(c)) notionally. He is entitled fof actual pay and allowances
con that basis from 08-09-96 i.e., one year earlier to filing of

this OA. (This OA was filed:on 08-09-97),

6, The CA is ordered accordingly at the admission stage

po—tC

(R. RANGARAJAN) "

itself, No costs.

ARAME SHW AR)

MEMBE\I}_{:'J}{W;) ). MEMBER (ADMN. )
Dated : The 17th_Sepi._1997,
{Dittasted in the Open Court) - ﬂ%ﬁﬂ;;
frik f
19647 W
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Copy to:

1. The Secretary, and DG Posts, Min.,of Communications, |
Dept, of Posts, New Delhi,

2, The Postmaster General, Vijayawada Region, !
A.P.Circle, Vijayawada, J
[

3. The Senior Buperintendeht,s® RMS'Y*' Division,

Vijayawada, :
4, One copy to Mr.B.S5.A.Satyanarayana,Advocats,CAT,Hyderabad, |
S¢ Ons copy to Mr.,J.R.Gopala Rao,Addl.CGSC,CAT, Hyderabad. ;
6. Dne copy to D.R(A),CAT,Hyderabad. iy
7. One duplicate copy. 5
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TYSED BY CE;D Checked by
Compared By Approved B

In the Central Administrative Tribunal
Hyderabad

| p——

The Hon'blae ShriR.Rangarajan: M(A)

And

The Hon'ble Shri B.S.Jai Paramashu?

M(a)
Dated: l“‘q’}' ?{Y}
BRDZR/JUDGMENT
M.A/R.A/C.P.HO
: in
0.A NG, I'?J”“\hpr /

A TTED ARD INTERIM DIRECT
ALL D
QISPOSED OF WITH DIRECTION

DISMISSED, FOR DEFAULT
ORDERED/REZSZCTED
NO ORDER AS Y0 COSTS.

YLKR
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A~ CENTRAL ADMINISTRATIVE TRIBUNAL : HYDEIABAD BENCH : HYDERABAD

i
VRIT PETITION no. Qo U333 § 1Aqg Ji

| )
Petition wag filed in the High Court of Apdhra Pra?ﬂsh
. 5 . \ . i . v o v {3
by 5@y, M0~ § Brmewofion, N D=k £ St 9%—1[{3 Grepala
BEpertmemt against the Order/Judgment of this Hon'ble Tri?unal
dated {7\ - A -an and gade in 0.4.No. \L2 (4 }“ﬂ {

The High Court was pleased to dis ===yl the p%tiﬁiun/
on 29-1-4% ]
l
il

The Judgment of the Tribumal in 0.A.No. 151&u[51'?[
and the letter/order of the High Court of andhra Pradssh '

™

enclosed herewith for perusal, #
: ’ | ”7 K
%S/;ubmitted; . Y 1
o :‘I I o
\RY | |
Deputy Registrar (3) ¥ S
H i
o - S I
e .. ‘ 3
il 1
o AT — | 1 (4
Hon'ble Vice-Chairman o )
» J[ ' ;g
' . 1 il 2
Hon'ble Mamb ) !
g Mamber ( ;/I/4rx// ;f |

Hon'bls Memb r { )‘ II% % | “
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-~ IN THE HIGH COURT OF JUDICATURE: ANDHRA PRADESH:AT HYDERABAD,

(SPECIAL ORIGINAL JURISDICTION)

WEDNESDAY THE TWENTY SECOND DAY OF JULY
ONE THOUSAND NINE HUNDRED AND NINETY EIGHT.

PRESENT

THE HONODURABLE MR.JUSTICE: B,SUBHASHAN REDDY.

AND
THE HONOURABLE MR.JUSTICE: VAMAN RAO.

Between: - O
1. The Union of India represented
by Secretary & DG posts,
Min,of Communications,’ . i
Depaxtment of Posts, New Delhi-1].
2. The Post Master General
~ Vijayawada Region, A,P.Circle,
Vi jayawada-2, .
3. The Sr.Superintendent,
BMS*Y! Division,

Vi jayawada-I. .e..Petitionesrs

and

1. R.Gopala Rao ' .
2. The Central Administrative Tribunal

Hyderabdd Bench, Hyderabad. «essRespondents;

Petition under Article 226 of the Constitution of Indi
praying that in the circumstances stated in the Affidavit

WRIT PETITION NO. 20433 OF 1993,

herein the High Court will be pleased to call for the recoirds in
0.A.No.1224/97 on the fide of Central Administrative Tribihal,
Hyderabad Bench, dated 17-8-97 and quash the same by issuihg a
writ of Certiorari or any other appropriate writ order or agrec-

. tion,
w\?

For the Petitioners:Mr.D.Krishna Murthy, Advocate.
For the Respondent.No.1:None,

<6LJ\,/ For the Respondent.No,2:Mr.B.Adinarayana Rao, $.C. for Central Govt.

The Court at the admission stage-
made the following:~ Order:-

ORAL ORDER : {Per B.SUBHASHAN REDDY,J)

Several cases raising the same point were decided agailnst the
petitioners, i.,e,, the Central Government and its authoritiles, and
they &% have also become final, The learned Standing Counsé

1 for
Central Government does not dispute this fact; but, submits| that

‘%%;Q(/ such cases which have been decided are goinigto be reviewed

In the circumstances, we dismiss this Writ Petition, B

ut, we
make it clear that should the petitioners resort to ;eviewlﬁhe cases
of the similarly situated, this order will not come in thei:

¥ way of
«doeing so, .
Accordihgly, this Writ Petition is disposed of. No costs.
F w9 orae whrww ‘
<hilof S5 v siative Tribunal ‘ Sd/- A.D.KELKER.
_opriue Y/ i copy // ASST, REGISTRAR.,
HDER ABAD BENeH
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